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^ Housver, there is nothing to prove on record that
he has obtained more than 70 per cent marks. This

is only presumptive in nature.^ «s rightly pointed

out in our judgement that this is an issue for which

the best judge is the executive authority who evaluates

on competitive basis the answer books  of all those who

are eligible for the open competition test.

 2, 7he applicant is fully auare that  the scope

of the rev/ieu application is v/ery limited  and rev/ieu

application is maintainable only if there is an

error apparent  on t he face of the record or some neu

evidence has come to notice uhich uas not available

even after exercise of due diligence or for any other

sufficient reason. The review application cannot be

utilised for re-arguing the case.'

3. A perusal of the review petition makes it clear

that none of the ingredients, referred to  above, bave

been made     out to a review;warrant The applicant now

contends that he got 69  per cent marks  out of 100 in

 the written test. If that is so, it is   a tomatter be

taken with the competent authority for their consideration

and^fr the Tribunal tp review the judgement already
rendered.
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4,  In v/ieu of the facts and circumstances of the

case,  ue do not  see any merit    in the Revieu Application

and the same is rejected in circulation.

(BoS. Heqde
Member (3)

(I.K. Rasgfttra)
Member (a)
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